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12-09 hrs.

»

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following message received from
the Secretary-General of Rajya

Sabha:—

“In accordance with the provisions
sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct of
Business in the Rajya Sabha, T am

directed to return herewith the
Estate Duty (Amendment) Bill,

1982, which was passed by the Lok
Sabha at its sitting held on the 27th
July, 1982, and transmitted-to the
Rajya Sabha for its recommenda-
tions and to state that this House
has no recommendations to make
to the Lok Sabha in regard to the
said Bill”,

i

COMMITTEE ON PRIVATE
MEMBERS’ BILLS AND RESO-
LUTIONS

FORTY-SEVENTH REPORT

SHRI1 G. LAKSHMANAN
{Madras North): 1 beg to present the
Forty-seventh Report (Hindi and
English versions) of the Committce on
Private Members’ Bills and Resolu-
tions.

——— e —

COMMITTEE ON PETITIONS
NINTH REPORT

DR. SUBRAMANIAM SWAMY
({Bombay North-East): I beg to pre-
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sent the Ninth Report (Hindi and
English versions) of the Committee of
Petitions.

Now, Sir, I walk out.

Dr. Subramaniam Swamy then lejt
the House.

12-10 hrs.

COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SITTINGS
OF THE HOUSE

NINTH REPORT

SHRI P.V.G. RAJU (Bobbili): I
beg to present the Ninth Report
(Hindi and English versions) of the
Cominittee on Absence of Members
from the Sittings of the House.
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